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The Delhi Administration have ini-
tiated suitable action to effect impro-
vement in the working of tha achool 
and the holltel in lbe light of the BUg-
,estians made in the report of the En-
quiry Committee. 

Ce-* Qaot. for U. p. 

-455. SHRI JYOTIRMOY BOSU: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND. SCIENCE 
AND TECHNOLOGY be pleased to 
state: 

(a) whether his attention 4as befon 
urawn to the statement made by the 
Chief Minister, U.P. th¥ a big increll8e 
in the state's cement qU;)ta has been 
made very recently; 

(b) the monlllly cement quota for 
U.P. for the last 12 months; 

(c) whether it is now being inena-
Bed by 100 Per cent and it will be 
further increased by about 65 per cent 
from next month; if so, reasons there-
for; and 

(d) whether similar increased quan-
tities are being given to other States, 
and if so, the facta thereof? 

THE MINISTER. OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
·TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes. Sir. 

(b) to (d). Till July, 1973 no spe-
dfIc pre-determined quota for IUppiy 
of cement was being fixed for any 
State. Due to shortfall in production 

durm, the end of 1972 and the firal 
half of 1973 as a result of pOWer cut, 
it was decided to fix a quota for sup-
ply of cement for each State for the 
period 1st July, 1973 to 30th June, 
1974 in order to distribute equitably 
the available quantities of cement on 
the basis of the average consumption 
of each State durm, the previous five 
years viz. 1968 to 1972. A quota of 
17.60 lakhs tonnes was fixed for the 
State of Uttar Pradesh. The State 
Government had, however, been persis-
tently representing for a revisiOn of 
the quota. '!be Governor also pres-
sed this request when the MInister of 
Industrial Development visited 
Lucknow in August, 1973. It was 
pointed out that their requirements 
during 1973-74 would be about 30 lakh 
tonnes. 

On an examination of these repre-
se!ntationa, it was felt that there was 
justification for an upward revision 
of their annual quota. It W83, accord-
ingly, decided to make an additional 
allocation to the State of U'p. An 
additional allocation of 10 1akhs iOIl-
nes has been decided upon and this 
is proposed to be sent to U.P. in the 
coming months. 

The additional allocatiOn made in 
the case of U.P. State is not an isola-
lated case. Additional allocations were 
made to other States on merits on the 
baais of represe'1ttations from them for 
reconsideration of their annual quota. 
The additional allocation" made in the 
cue of other States are a. under:-

(in Metric tonn~5) -------------_._------------
Name of Sme Original Additional Revi~ 

quota quota C[I1OtI. 

2 3 4 --------------------
T. H1machaIPra<ksh 44,000 36,000 80,ceo 

2. Wett Benpl . 8,60,000 59,000 9,t9,OCO 

3. ""1111 . r,50,000 25,000 r,75,000 

4. Meghllla,. .. 29,000 $,000 34,000 

5. ManIjNr rr,ooo 9,000 20,COO 
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6. Naga1and 

7. Tripura 

8. Jammu & Kashmir 

9. Delhi . 

10. Pondichcrry " 

II. Andaman & Nicobar hlands " 
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